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3. Accordingly, the offence comrnitted under sectiorr 2ll r. w. Sch. VI ofthe ('onrpanies Acl.
1956 as slated and explained above has been ordered on 16.05.2016 to be compounded against the

four Directors ofthe Company on paynrert ofRs.10,000/- by each.

4. SLrbsequeDtly, vide Notificalion No. A-4501l/1412016-Ad. lV dared 01.06.2016, issued by
the Minislry of Corporate Affairs, New Delhi, the Central Covernnrent has coDstituted the Nalional
Company Law l ribunal and dissolved the erstwhile Compa y Law Board w.e.f. 01 .06.201 6.

5. The applicants above named have remitted the tolal corrpoundi,rg fees of Rs.40,000/- with the
newly constituled omce ofthe National Company Law Tribunal, Murnbai Bench i.e. aller dissolution
ofthe Company l-aw Board.

6- Having regard to the facls aDd circumstances ofthe case, lhe offence co,nmilled under section
2l I r. w. Sch. VI ofthe Companies Act, 1956 by the four Directors ofthe Company named above, is

hereby compounded.

7. -l'hefelire, 
Registrar of Conrpalies, Mumbai is hercby directed to lake lLrrth€r actioD as

provided under section 62lA(3)(cxd) ol the Companies Act, 1956.

Ordered Accordillgly

u.s.\'. t,t{A
Member (Judicial)
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